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{(3) A copy of Notification No.

G. 8. R 186 published in
Gazetie of India dateq the
1ith February, 1967, issued
under gpection § of the Easen-
tial Commodities Act, 1855

[Placed in the Library. See No.
LT-201/67].

Onpzzs or Tux Euectron Comnissmv

Shri D. R. Chavan: I beg to lay on
the Table—

(1) A copy of the Order of the

Delimitation Commission pub-
lished in Notification No. S. O.
3513 in Gazette of India dated
the 16th November, 1986, in
respect of the delimitation of
Parliamentary Constituencies
in the State of Jammu and
Kashmir. [Placed in the Lib-
rary. See No. LT-202/67.]

(2) A copy each of the following

Orders of the Election Com-
mission, under gub-section (2)
of section 11 of the Delimita-
tion Commission Act, 1962: —

(i) Order No. 16A published in
Notification No. 8. O. 1780
in Gazette of India dated
the 10th June, 1966, making
certain correction ia the
Delimitation Commission’s
Order No, 18 dated the 9th
February, 1088, relating to
the State of West Bengal.

{ii) Order No. 16B published in
Notification No. 8. O. 1849
in Gazette of India dated the
20th June, 1868, making
certain correction in  the
Delimitation Commission’s
Order No. 168 dated the Sth

., 1986, relating to
the State of West Bengal.

{iil) Order No. 9A published in
Notifiestion No. 8. O, 2003
in Gazette of India dated
the Bth July, 1988, making
certain corrections in  the
Delimitetion Commission’s
Order No. § dated the 16th
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(iv)

(v)

(vi)

(vii)

(Ix)
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September, 1965, relating to
the Btate of Madras.

Order No. 16C published in
Notification No. S. 0. 2223
in Gezette of India dated
the 22nd July, 1966, making
certain corrections in the
Delimitation Commission's
Order No. 16 dated the 9th
February, 1986, relating to
the State of West Bengal.

Order No. 16D published in
Notification No. S. O. 2838 in
Gazette of India dated the
ist October, 1966, making
certain corrections in the
Delimitation Commission’s
Order No. 16 dated the #th
February, 1986, relating to
the State of West Bengal.

Order No. 9B published in
Notification No. 8. O. 2045
in Gazette of India dated the
3rd October, 1966, making
certain corrections in the
Delimitation CTommission’s
Order No. 9 dated the 18th
September, 1865, relating
to the State of Madras,

Order No. 8A published in
Notification No. 8. 0. 3021 in
Gazette of India dated the
Tth October, 1986, making
certain corrections in the
Delimitation Commission’s
Order No. 8 dated the 18th
July, 1964, relating to the
State of Madhys Pradesh.

Order No. 12A published in
Notification No. 8. O. 3162 in
Gazette of India dated the

16th September, 1585 relat-
ing to the State of Orlasa.

Order No. 8C published in
Notification No. 8, O. 3678 In
Gazette of India dated the
8th December, 1068, making
certain corrections in  the
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Delimitation Commission's
Oxder No. 9 dated the 16th
September, 1965, relating to
the State of Madras.

(x) Order No. 16E published in
Notification No, &, O. 3956
in Gazette of India dated
the 22nd December, 1966,
making certain corrections
in the Delimitation Com-
mission's Order No. 16 dated
the 8th February, 1066, re-
lating to the State of West
Bengal

(xs) Order No. 12B published in
Notification No. 8, O. 3962 in
Gazette of India dated the
24th December, 1066, mak-
ing certain corrections in
the Delimitation Comssion's
Order No 12 dated the 16th

September, 1863, relating to
the State of Orissa.

(xii) Order No. 12C published 1n
Notification No. S. O 139 in
Gazette of India dated the
9th January, 1967, making
certain corrections 1n the
Delimitation Commiasion's
Order No. 12 dated the 16th
September, 1965, relating to
the State of Orissa.

(xii1) Order No. 11A published in
Notification No. B. O 140 m
Gazette of India dated the
8th January, 1967, making
certain corrections 1n  the
Delimitation Commission's
Order Na. 11 dated the 25th
November, 10885, relating to
the State of Mysore.

(xiv) Order No. 9D published in
Notification No. 8. O. 141 in
Gazette of India dated the
9th January, 1967, making
certain corrections in  the
Delimitation Commission’s
Order No. P dated the 16th
September, 1065, relating to
the State of Madras.

(xv) Order No. 27A published in
Notification No. S. 0. 142

in Gasette Indin deted
the 9th January, 1987, mak-
ing certain cor.ectioms in
the Delimitation Commis-
sion's Order No. 22 dated
the 15th June, 1966, relating
to the Union Territory of
Tripura.

in

(xvi) Order No. 8E published
Notification No. 8. O. 288 in
Gazette of India dated the
19th January, 1967, making
certain corrections in  the
Delimitation Commission's
Order No. 8 dated the 16th
Decunber, 1965, “mﬁ‘ to
the State of Madras,

(xvu) Order No. 3A published in
Notification No. S, O. 355 in
Gazette of India dated the
28th January, 1967, making
certain amendmenta in the
Delimutation Commismion's
Order No. 3 dated the 3rd
July, 1965, relating to the
State of Andhra Pradesh.

(xvii1) Order No. 11B published in
Notification No. 8. O, 381 in
Gazette of India dated the
31st January, 1967, making
certain corrections in the
Delimitation Commission’s
Order No 11 dated the 25th
November, 1965. relating to
the State of Mysore.

[Placed in the Library, See No.
LT-203/67]

1241 hrs,

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following mesaage received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rula 137 of the Rules of

ness in the Rajya Sabha. I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 3rd April, 1967 sgreed



